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Dr. M. S. Aney (N.gpur): You have 
made a distinction between i'mpro-
priety or want of courtesy to the 
House and contempt of the House. 
That is a very fine distinction. Woat 
is the way (0 judge whether it ;s im-
propriety or contempt whether it is 
done by the members of the Govern-
ment or other persons? In my ·:'!pm-
jon, it is dangerous to draw sue.' ~ 

line of distinction bE>tween impro-
priety and contempt. 

Mr. Speaker: The hon. Member did 
not follow me. I said that if it had 
been made by a mC"mber of the Gov-
ernment, the Question of impropl'i!:'ty 
would arise, not if somebody makes i1. 
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PAPERS LAID ON THE TABLB: 
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NOTIFICATION UNDER ESSEN'nAL COM-
MODITIF.s ACT 

The DepUty Mlni,t.. in the IIth,i.-
try of FOOd and Agriculture i Shri 
D. R. Chavan): I beg to lay on th~ 
Table a copy of Notification No. G.S.R. 
524 dated the 3rd April, 1965, ext.end-
ing the Imported Foodgrains (Pruhi-
bition of Unauthorised Sale) Order, 
1958, to the Union Territory ot Dadr. 
and Nagar Haveli, under 8ub-section 
(6) of section 3 ot the Essential Com-
modities Act. 1955. [PLaced in Lib-
TIlTlI. see No. LT-4187165j. 
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ESTIMATES COMMITTEE 

PRE~H;NTATION OF FOURTH RItPORT 

Shri A. C. Guh. (Barasat): I be, 
to present the Sixty-ninth Report 01. 
the Estimates Committee on the 
Ministry of Transport-Vishakapatn ... 
and Tuticorin Ports . 


